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O.A./K.%X.» No.124 .of 2002 . . X

DATE OF DEcISTon 10:2:2002

_ APPLICANT(S)
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.124 of 2002.
Date of Order : This the 10th Day of Ma&, 2002,

THE HON'BLE MR K. K. SHARMA, ADMINISTRATIVE MEMBER.

Sri Ashwin Kumar‘Mahanﬁa :
S/o Sri Subal Chandra Mahanta

Teacher, Physical Education

Jawahar Navodaya Vidyalaya.

Bihpuria, North Lakhimpur

‘Assam. ‘ . . . Applicant.

By Advocates Mr.K.K.Mahanta, J.Roy-Choudhury, S.Singh &
R.Duarah & Arun C.

- Versus - .

l. Union of India
Represenﬁed by the Assistant Director
Navodaya Vidyalaya Samiti
Regional Office, Nangrim Hills
- Shillong, Meghalaya-3.

2. The- Deputy Director
Navodaya Vidyalaya Samiti
Regional Office, Nangrim Hills
Shillong, Meghalaya - 3.

3. The Director ‘
Navodaya Vidyalaya Samiti
An Autonomous Organisation of
Ministry of Human Resource and Development
~ Govt. of India, A-39 Kailash Colony
New Delhi-110 048.

4. The Deputy Commissioner, Chairman
Navodaya Vidyalaya, Bihpuria
North Lakhimpur, Assam.

5. The Principal
Jawahar Navodaya Vidyalaya, Bihpuria
North Lakhimpur, Assam.

6. Sri Sanjay Kumar, Principal
Jawahar Navodaya Vidyalaya, Bihpuria

North Lakhimpur, Assam. "« « « Respondents.

Sr.Advocate Mr.K.N.Chaudhury, Mr.B.C.Das & Mr.S.Sarma.

‘Contd./zr
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K.K.SHARMA (ADMN.MEMBER) :

By this application under section 19 of the

Administrative Tribunal's Act, 1985, the applicant has
challenged the order dated 19.12.2001 (Annexure-4 to the

O.A.) issued by the respondents releasing the applicant

from Jawahar Navodaya Vidyalaya, Lakhimpur and directing

him to report at the Regional office at Shillong.

1. The applicaﬂt' was appbinted as P.E.T. in
Assamese by .ietter dated 3.10;2001 énd was posted at
Navodaya Vidyalaya, BihpUrié, Dist:-v Nérth LakhimpUr;
Assam. On'19.12.2001 the applicant was servea with the
impugned order. The order indicated that the applicant -
has been transferred for misconduct. It is stated that
the applicant has been instigating and creating pgrochial
feelings among the students of».the Vidyalaya. The"
transfer order has been cﬁallenged on the ground that the
- vas
Principal, who passed the order /not competent to‘pass

the order and it was only the Assistant Director, who

was competent to pass any' transfer order. It is also.

"stated that no order was given to the applicant and the

applicant was difected to report' ReQionaI Office,
Shillong for gettinélhis necessary order. The legality of
the orde? is also challengéd on the ground that it is
punitive in nature and stigmétic. The order has been

passed without giving the applicant a fair opportunity.

Contd./3
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%. - Mr.K.K.Mahanta, 1learned chnsel assisted by
Mr.R.Duaréh, learned counsel appearing on behalf of the
applicgnt elaborated the avernments made in the
applicétion. Mr. S.Sarma, learned counsel appearing for
the resppondents relied on the written statement fiied.
Mr. Sarma submitted that the transfer order has been
passed by the Principal after consultation with the
Hon'ble Deputy Director, Nandaya Vidyalaya Samiti,
Shillong. The applicant was @n protation for a period
of twé years and he was transferred for instigating the

students.

3. I have perused the records and carefully

considered the subﬁissions made on- behalf of the
parties. Theiimpugned order makes serious allegations
against the applicant. If there' was a misconduct
particularly-on the part of the applicant,'cohsidering

his ‘period of service #he neSpenﬁégts 'should have

b W

5

<22,

counseled with his seniors. Serious allegations hawe (4

been levelled againét the applicant without giving him
an opportugity to explain his case. Therefore, the
ﬁrénsfer‘ order dafed 19.12.2001 on the ground of
serious allegatién of misconduct>Without giving him an
opportunity to defend his case cannot be sustained. The

fact that'the'applicant'is enexperienced in such matters

Ly obvvoug

is é&xposed as he approached the Hon'ble High Court

against the impugned transfer order before approaching

this Tribunal. The applicant &= had ‘also made

representation dated 10.1.2002 to the Assistant

Contd./4
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Director, Navodaya Vidyalaya Samiti, Shillong which has

‘not been disposed of yet.

Considering the facts and circumstances of the

case the impugned order of transfer dated 19.12.2001
cannot be sustained and is accordingly set aside for
the reasons mentioned above.
The application is allowed to the extent
indicafed ébove.
There shall, however, be no order as tp costs.
\<—1c L

( XK.K.SHARMA )
ADMINISTRATIVE MEMBER
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH

O;A. NO.’QA{ /2002
!

Sri Ashwin Kumar Mahamta.
- V8 =

Union of Imdia & oOrS .

BETWEEN

Sri As%ﬁn Kumar Mahanta

8/0 Sri Subal Chandra Mahanta

Teacher, Physical Education,

Jawahar Navodaya Vidyalaya, Bihpuria,

North Lakhimpur, Assam.

2.

3e

.o sApplicant.
- Vs =

Union of India , represented by

the Assistant Director,

Novedaya Vidyalaya Samiti,

Regional Office, Nongrim Hills, Shillong
Meghalaya~ 3,

The Deputy Director,
Novodaya Vidyalaya Samiti,
Regional Office, Nangrim Hills,

Shillong, Meghalaya- 3,

The Director,

Navadaya Vidyalaya Samiti,

Ar Autonomous Organisation of

Min¥stry of Humar Resource and Development,
Govt. Of India, A- 39 Kailash Colony,

New Delhi- 110048, |

CGntd..Z/-



4, The Deputy Commissiomer; Chairmam,
Navadaya Vidyalaya, Bihpuria,

North Lekhimpur, Assam,

5. The Principal,
Jawahar Navedgga Vidyalaya, Bihpuria,

Nerth Lakhimpur, Assam.

6. Sri Sanjay Kumar, Primcipal
W .
Jajhar Nevedaya Vidyalaya, Bihpuria,

Neorth Lakhimpur, Assam.

» e e e sRespondents

DETAILS OF APPLICATION

1. PARTICULARS OF ORDERS'AGAINST>WHICH THIS APPLICATION

- IS MADE ; -

This applicaticn is made praying for a direction to
quash/set aside the impugned order /letter beimg No. F. No=2-II/
JNVS/NLP/2001/1730-22 dated 19/12/2001 passed by Shri Sanjay

- Kumar, Principal, Jawahar Navodaya Vidyalaya (Respordent No. 6)

- by means of which the applicaiat has been releived from the

p—

vidyalaya on 19/12/2001 ard directimg him to report at Regiomal
Office, Shillorg ;;uggé earliest, arbitrarily and withouf‘any
authority and also without offering anmy apportupity‘to the
applicart as to why he shall rot be releived ahd also seeking

a direction upon the respordents to allow the applicant to

continue im duties im the said vidyalaya.

C()ntd. .3/""
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2. JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter of
the application is withim the jurisdictioa of tkis Hom'ble

Tribunal.'

3e LIMITATION

The applicant . declares that the applicatiom is
within the limitation preseribed under Sectieon 21 of the

Admiwistrative Tribumal Act, 1985.

4o FACTS OF THE CASE

PQAMM

Lote That the applicant is a <.+ .resident &
Kokrajhar, Assam and a citizem of India. As such the
the applicant is emtitled to all the rights guarantegd
under the Part of III of the Comstitutiom ard other

Rights as conferred by the other relevart Acts, Rules -

and statutes presently in force.

b4e2, That the applicant who is a Bechelor of
Physicial Education from UTD Devi Akilya University,
Indore and firgt class lMaster Degree helder from

UID Bartkatullah Uriversity, Bhopal and presently
being enrolled to complete his Phd.D. was appoimted
at as teacher of physical Educatiorn umder the
Directorate of Navoq&ayfVidyalaya Samittee Regional
Office, Namgrim Hills, Shillorg- 3 vide letter No.
F.No. 2-7/2001/NVS(SHR)/pers/1899 dated 3/10/2001
after due _§crutiny/fpllewing the due process of law

or being so appointed he was posted im [~ the Jawahar

C@ljﬂ‘tdo 04/" .
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Navadaya Vidyalaya , Bihpuria, Dist. North Lakhimpur
where the applicant discharged his assigred duties
till 19/12/2001 without amy intenuphiom, It may be
pertinent hereto memtiom that the appointment letter
was issued under the hand & sesl of the Assistant
Director, Novedaya Vidyalaya Samittee; Regional

Office, Shillong the appointing guthoiity.mkmks
of #he Bio-data, Registrationm for
Photocopie{ 4. PHeD.Certificate, and

appointment letter dated 3/10/2001 are
annexed hereto amrd marked as Ammexures

1, 2 and 3 respectively.

Leo3,. Tpat én 19/12/2001 the applicamt was served
with the impugned letter/order beimg F, No. 2-II/JNVB/
NCP/2001/1720-22 dated 19/12/2001 issued by Sri

Sarjay Kumar, Primcipal, § Jawahar Navodaya Vidyalaya
whereby it was ordered that the applicant has beea
releived from the aforesaid Vidyalaya omr the allegation

that applicakt is respomsible for instigating the

students of the Vidyalaya em the bagis of differemce

of lamguage due to which the studemts are om the verpe
of revelutiom. It is stated im this comtext thet am
umrest amowgst the studemts of the Vidyalaya was
repotted due to some comflict between its teachers amd
the studeats om 18/12/2001 due to which the students
of tke Vidyalaya started humger strike, It may be
meatiomed hereim that the applicamt who spends

maximum of his time im his studies and perforning his
duties had uo prior imtimatiem regardimg the said

unrest and is tetally immocent haviwg mo hand , at all

Contd..54
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Vide
in the said unrest.¢fhe impugmed letter the appiicant

was alge directed te report at the Regiomal Office,
Shillomg, at the earliest anmd was also memtiomed that
the said erder has beem issued after cemsultatiom

with € ©.S.D. Sri M.L.Sharma, Deputy Director,(AdmmJ

A copy of tke impugmed letter dated 19/12/2001

-

is ampexed hereteo aed marked as Ammexure- 4,

Lol That the applicamt begs te state tkat im the
impugned letter dated 19/12/2001 it has beem alleged

that the applicamt was''imjdeting vemem amomg the

boys om the lime of Assamese and nomwhssamese'' and

e

that the applicant was met correctimg himself uﬁmoqﬁ°'
ample suggestioms were givem te him, The applicamt

begs to state tkat the same is tdtally false, umfoumded

- comcocted, based om some irrelevant amd extraneous

corsiderations, uxr%senable , malafide and illepgal,
The actiom of thexm respocrdent No. 6 cammot be ard
ought rot be said to be ie accordamce with the well
settled principles of servieg jurisprudence as well

as the primciples of matural justice.

4.5, That the applicamt further begs to teo state
that the autkhority hes acted at their whims and capd -
ces, totally arbitrarglyard with some vested imterest.
It is trarpsparemt from the impugned letter dated
19/12/2001, that the applicant has been relieved

from the said vidyalaya making certain allegations

against the applicant. The allegations as mentioned

CO'ﬁtd. .6/"'



in the said letter are totally false ard privolous

without any reasom whatsoever and is levelled

agaimst the applicant with some malafide vested__

interest of the concermed auvthorities without giving
an opperfunit; To dejend his

himTimterest/reput the allegatioms and to support his

case. Moreover there is nothirg om record to

substantiate the allegation levelled against the .

applicant.

.4.6. That thé applicant also begs to state that
the impugred order dated 19/12/2001 has been issued
by the respondent No. 6 without providing any
opportunity to the applicant to show-cause as to why.
he shall not be releasdd. This action of the
respondernts is #iolative of the Primciples of

ratural ‘justice.

4.7, 'That ﬁhe applicant further begs to state that
2o imgeiry, whatsoever was initiated by the comcerned
‘authorities to $ind out actual reasom behind the
unrest amongst the studemts of the Vidyalaya. The
occurance of humger strike téok place at night on
18/12/2001 at about 9 P.M. and in the next morinig the
applicant was served with the impugred releive order
hurling the allegations/holding him respomsible
for the said unmrest without makinmg any enquiry #£
whatsoever before levelirg stigmatic allegations
against the apgplicent. fhe applicant further begs

to state that although the impugned order menticned

that the order was passed with comsultation of the

Contd..7/~
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0.5.D. Sri M.L.Sarma, Deputy Director, Administratia,
but it may be put on records that the same is false
and corcocted im as much as the respomdent No. 6
passed the impugned order himself without any consuk
tation with his superiors. Be that , as it may, the
impugned order is wholly without autheority and
capricious beside beirg void- ab- iwmto , illegal,

unjust and unfair.

4.8. That the applicant also begs to state herein,
thét as mentioned earlier, the Respomrdent No. 6,

| illegally, arbitrarily amd with malice issued the
impugned order. It may be XEEXEE reiterafed hereis
that, the Respondent No. 6 hastly without applyimg his
mind and observimg the well settled procedures of law
issued the impugned order which is primé facie illegal
amd as such camrot be gllowed to subtain amd hence

liable to be quashed and set aside.

4.9, That the applicamt also begs to state that

the Respondent No. 6 is mot the competant authority

and had acted without his jurisdictiom in passing the
impugned order . Therefore, the same itself being passed
without authority is 1iabie to be quashed ard set

aside for the ernds of justice.

4L, 10, That the applicanrt further begs to state
that immediately after the issuamce of the impugned.
order dated om 19/12/2001 a teacher-pareat meetimg was
held im the eveming on the same day im which the

Respbndentha. 6 put his sigmature im preserce of as

COEtd- . ‘8/“



many as 24 presentees that everything is settled
amicably amd there is mo problem in the Vidyalaya. It
was also admitted by the Respondemt No. 6 that the
applicant was co-operatimg with 2all. Subsequent to
this meeting om 19/12/2001 the applicant was againgk
allowed by the Respondent No. 6 to attewd his duties
ard the applicant alseo attemded his duties for next

3 days i.e. from 20/12/2001 to 22/12/2001 apd put his
sigrature im the attemdence register. But om 23/12/2001
whens the applicgmt agaim visited the vidyalaya, the
applicant was astonished to fimd that his attendence
signattees have beem strikenoff, showing hih to be
absest for those days from 19/12/2001 to 22/12/2001
which is highly illegal, perverse, arbitréry, unfair,
unjust, and égainst the well settled principles of

service jurisprudemce.

A copy of the mimutes of the meetimg held on
e 19/12/2001 is anmexed hereto and marked as

Anmexure~ 5.

4o 11. That the applicant » further begs to state hkat

he has mo knowledge of the comspiracy ard is in no

way imvolved im imstigatimg the studemnts in causing

troubles for the authorities. The Respomdent Nou6 wiﬁtﬁ

some cauges harbouring arti -Aszanmese feelingégggéﬁéi;

all problems in the said vidyalaya aerd it is pertinet

to mention here that, before the joiming of the applicant
o thére existed the problem of tussle betweer the

students and the school authorities. The applicamts

COtho . 9/"’
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has been made the scape-goat and the action of the
Respondent No. 6 is malafide, arbitrary, uasjust and
not frmaccordance to the norms . It is amply clear
from the report which was published Qidely stating
the awamolies existing within the school in the

following newspapers : =

Name of paper Date of Publisation

1. The Dainik Agradoot =  24th December, 2001

2. The Amer Asom | 29th Dec, 2001 |

3e The Amar Asom Zrd Jawuary, 2002

4o The Azir Asom ' L4th Jaruary, 2002

5. The Dairnik Jamam - 7th Janwary, 2002,
bhumi

4, 12. That the  applicant. finding no way xm=-

eut , submitted an appeal to the Assistant Director
P"‘-_—-_‘- .

Navodaya Vidyalaya Samiti, Shillong region, Shillong

omn 10/01/2002 through the Respondemt No. 6 with anzg

advance copy te the addressee. And}QSme has been

hed received by the authoritiesy as has been congbmned

from the comcerning post offices as it was posted

mnnder certificates of posting .

A copy of the aforesaid appeal dated 10/1/2002

is amnexed hereto and marked as Ammexure- 6.
Ly 12, That it is further stated that the

gygiiggggﬂﬂfiled arn writ petition before the Hon'ble

Gauhati High Court agaimst the arbitrary actiosn of

/ A COI&td...']O/—
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Respondent No. 6 + The applicamt 3was ill-informedima
that it is a fit case to be filed im the HHon'ble
High Court and he was not aware that the jusisdiction
is vested with this Hom'ble Tribuwmal to take up the
case against the Navodaya Vidyalaya Sangathan.

Haying relied the mistake the applicant sought
permission of the Hon'ble High Court to withdraw the
# said writ petitiom with liberty to file the same
before this Hom'ble Tribumal and the liberty as pre&yed
for having beer gramted by the High Court vide order
dated 5/4/2002 the applicaant zx® has filed this

application before this Hom'ble Tribumal.

A copy of the order dated 5/4/2002 is ammexed

hereto and marked as Apnexure- 7.

5 GROUND BEOR RELIEF WITH LEGAL PROVISION

5.1, For that the release order dated 19/12/2001 is violative

of the principles of patural justice.

5.2 . For that the impugned orderbeing puniti%e/étigmat&c
in nature issued im blatant violatiomsmf of the prinrciples of
naturel justice and administrative fairplay as well § the same

is nonest in the eye of law and is liable to be struck down.

5¢3 For that the impugne order being wholly without

Jurisdiction, it is void-aB-initio and is liable to be set aside .

5elia For that the impugned order havimg being issued at
the whins and faneies of the authorities and the same being
capricious cannot be sustain a Jjudicial scrﬁtimy and is liable

be struck down.
Co:ﬂtdo 012/"
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5.5.} For that the 2llegation levelled agai=st the applicant/
stigma caste on him through the impugmed order beimg wholly
unformed, usreasomable besides beirg without authority, the same

is liable to be set aside and Quashed .

5. 6. For that, the impugned order is vitiated by the
’ thir
doctrime of bias simce the Respomdent No. 6 has resorted to7acti19m

A
with a view to get vide of the applicamt to suitfpersomal imterest.

5. 7. For that, the impugned order is ¥itiated by the
doctrime of colourable exereise of power with the irtert to
harass the applicant ard to fulfill the evil desigms of the

respomrdents.

5.8. : For that, the authority have arbitrary failed to loock
into the appeal/representation of the applicatx without aﬁy

Jjust cause and kept the applicant kzmimg hanging .

DETAILS OF REMEDIES EXHAUSTED

6. The applicamt states that there is mo remedy usder
any rule and this Hom'ble Tribunal is the only remedy. However,
he has represented personally and also submitted appeal to the

5authority .

7. MATTER NOT PENDING WITH ANY COURT

The applicant declares that there is wno case pending

before any other court/tribunal.

Contd...12/-
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8. RELIEF SQUGHT FOR:=-

Tr the facts and circumstances of the case the

applicant prays for the following reliefs : -

j | 8.1, The release order dated 19/12/2001 (Anmexure-4)

2
be set aside anrnd quashed.
8.2, D fopomaeile-lon, olperfer 5 oal(e0:
"o, INTERIM RELEIEF _:-

In the facts and circumstances of the case , the
| applicant prays for an iﬁterim order staying the operationm of
. the impugned letter dated 19/12/2001 (Ammexure- 4) and to allowed
the applicant to remowme his duties ir the Jawahar Havadaya
Vidyalaya, Bihpuria as a teacher of Physical Educatiom till

the disposal of this petition.

10. Tn the eveat of applicatiom beirg sent by registered

post;ihe application has been filed through lawyer.

1. PARTICULARS COF POSZBL ORDER: -

1.P.0. NO. - 76 549744
Date of issue :=- /o-sznth A
Issued from - G.LO- gyuuaéiﬂf‘
Payable at ‘-

12. LIST OF ENCLOSERS ¢ =-

As per index.



VERIFICATION

I, Shri Ashwir Kumar Mahamta, Som Of Sri Suban Ch.
Mahanta, aged about 27 years, service by Profession s resident
of Bihpuria, dist North Lakhimpur, fully conversamt with the
facts amd circumstamces of the case, solemnly declare that the
statements made above are true to my kmowledge , imformation
ard belief and I sign tihis verij&cation on this  10th day of

Loy
© 7-“April, 2002 at Guwakati.
W L

S e U = Bres 31 el

ok Y porive
o g E — WS i
Puan FVE T
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APPLICANT
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_ . Annexure-1.
| N ITE "
.Name _ : Achwin Kumar Mahanta.
3 Father's name ¢ Sri Subal Chandra Mahanta
Natianality ¢ Indian N
| Category s+ General
Date of birth s 10.4.1975
Sex : Male
. Narital status ¢ Ubmarried.
Language known s+ Asgamese, Hindi, Bengali, English
Address for corre- : ¢/o ashish Upadhyay B
_ v . .

pondénce . 163 Tilak Path, Indore,
Phone- 0731-424876
’ o Email address ashuinasam

@ rediffmail com.

Permanent agdress S/o Subal Chandra Mahanta

.

District & Post office Kokrajhar

ward No.1Q, 783370, Assam

Telex (03661) 70032 (Rss).
Academic quaiificaﬁion ¢ Master of Physical Education

T r
v from U.T.D. Barkatullah Univesity

Bhopal with 72 # first class*first
year 2000. |
* Bachlor of Physical education
from U,T.D. Devi Ahalya Univer-
sity, Indore, with 74%\first

class first with new, record year

Crdpled h fes o %, 1998.
: rf%%IhhadeVﬁy . -
Advgeal, . |

contd, .



- 1. Officiated as a line judge in International Tennis

5. scholarship holderifrom,-Depqrtment of H.R.D., North

13+

* Higher secondary from Assam Higher

N Secondary Education council, Guwa-
. !/

nati II nd class in science, year

-~
»

. 1993.

’

AWARDS AND HONOUR :-

~

Federation Junior World Banking group 5 Tennis

Chéampionship 1996°'.

2, Officiated as a Line judge and chair Umpire in

I.T.P. Men's future Tennis circuit®.

3. Certificate of I.T.F, Level-1l official’'.

4. Select8d as member of ‘Indian Atya latya Team'.

National:s B S -
1. Participated National Atye-Patya Champibnship

- -

as a Captain of Assam -State Team.
2. participated All India Atya Patya Tournament as a

Captain of Assam club Team . . -
4 L]

3. participated All India Inter University Yoga Cham-~

-—

pionship as a member of Devi Ahalya University,
Indora. -

4, patrticipated West Zone Inter University as a
- . Py .
member of Barkatullah University Football team,

~

Bhopal. -

[}

/
'

Easﬁérn council India.

contd. .

~
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14.

6. Paper published inlNational'Seminar Human Regource
Management and Role of libraries in the develop-
ment of Physical Eduéation & Sports On september, 2000.

States ¢ !

1. Participated R,cC. Baruah district (Under 16) @ricket

~

.- Rournament

2.~Participated G.K.Baruah Trophy Inter District

{Under 19) cricket Tournment.

[ .
3. rarticipated All Assam Archary Coaching camp.

4. Member of Winning Football Team M.P. State Tourn-

.

ment Barkatullah University Bhopal.

Bthers: - _ ) 7 g
1. Registered player of Madan Maharaja Football club,
Bhopal.
2. Registered player of Major Bhyan chand football
club , Bhopal.
3. Member of U.T.D. Jugo, Carom, Athletics, volleyball,
Badminton team.
4, Participated district Judo championship.
' 5, Different articles published in magéﬁines & newspapers..
WhHrk :Experience :
1. Worked as a Lecturer in U.T.D. Barkatullah University.
2. Two month experience as a Sports officer in vaishnavi
International Public school, Near Hydaravad (A.P).
3. One year four month xpefience as Physical Education
teacher in Mother convent CD-ED High school, Bhopal.
4. S}x month eXperience as a messager in Ricky's Body
Mania Health~club, Bhopal. ‘

contd..
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Annexure~1. ’

AREA OF SPECIAL IN'TEREST 3~

c 1.
2.
3.
4.

5.

6.
7.

8.

Coaching in Footipall.

Coacning\in High.Jump & Javalia.

Coachihg in cricket.

Massage, Both Luxury and therapeutic.

Yoga.

Trecatment %or Physically Deform person.,
Ireatment for lientally Disable person.

driting articles on phyéical Education & sports.

¢
i

1 vouch for the authenticity for the

- afarementiond facts.

Yous faithfully

Ashwin Kumar Mahanta

v
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16,

Annxure- 2,

DEVI ANILYA VIDYALAYA : IN

University House Y

Tndore 452001.

N0O.ACS/xi/Ph.D/ PHYSICAL /01/ 2340 Dt.18 oOct/2001.

To

Sri Ashwin Kumar Maharita,

chbn%wﬂmwmm ‘ | +
. r _

School of Physical Education, : N

, - D.A.V.V. Indore (M.P).

Sub sRegistration for Ph.D.

Sir, ' ,

\

Regarding yamr application date 29.6.2001

/
you are registered as under :-

’

1. iitle ¢ INVESTIGATION OF COMPETITION BASED
PEBYCHOLOGICAL TRAINING METHODS -

o ADOPTED BY THE VARIOUS COACHES OF .j%

' SATICNAL LEVR FOR DIFFERENT COMPE*

TITIVE SPORTS . ‘ )

2. Subject & faculty Physical Educatisn(Facaiity

or Physical education).

3. Registration date 29.6.2001.

L1

4. Supervisor : Dr.Deepak

N

v 5. Research centre : School Ofx physical education
Cooedsticd & baos Gay

g%{(”ycm’“ﬂ[\mwy -  conta, . | o

?M’v‘vﬁaﬁa | . T

indobse.

y
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.

6. Barolment No.IED/SB/PHY. /2001. \
sd/-Illegible,
Registrar.

-~

NO.ACM./MU/PH.D/ PHYSICAL  EDG./O1.

2Cl.C. to
1. Research Centre, *‘ead, 8chool of physical education

"W.A.V.53, Indorse.

2, Supervisor, Dr.Deepak Mahanta, senior J"‘ec:turer,
school of pPhysical Education DAVV Khandna Road,

Indore (MP).

- The supervisor shall submit six monthly
progress reports of the Research scholar as pera-
ajpendix -2 of the o@dinance 18 to the Univérsity.
If'théiprogress of he work is not £ound satisfactory

in two successive report no reports are received for

'a period of one year and candidate fails to deposit

fee, his registration may be cancelled.

Agstt.Registrar(Academic).




Annexure-3

Navodays Vidyalaya Samiti
Regional office
Nongrim Hills shillong-3.

~

Hh 0364-521363.

B

F.N0.2-2/2001- §VS/ /pers/1899)

“¢.3.10.2001.
< REGISTRRED
To

Sh/ Ms. Ashwin Kumar Mahanta

Sanjay Gandhi New Hostel Room No.9,
Barkatullah Unlverslty sBhopal,

UP 462026. R .
e T MN\;- .
Sub //ﬁaggintment to the post of on
R |
.+ Direct “ecruitment basis. .
) ‘\\\ to. _‘(f/‘
\\\" e T DIVSPPPESRR R el .
-~ Pet- Assamese.

Sir/Madam,

;
¢

With reference to your application on the
above mentioned subject and on recommendation‘af-c}e
selection committee, I am to offer you a post of

PET ASS) on temporary basis in the Navadays Vidyalaya

o
Qx\

samiti and posted at Jawahar Navodays Vidyalaya North.

Lakhimpur,Chandah Puniys on the following terms and

conditions:~ Dist.North Lakhimpur ,#sam 784151,

l. The scale of pay attached to the post is

2500-175-9000/~ your initial pay in this scale will be

fixed in accordance with normal ruleS<and you will

01&*’6“*9 [ (fy

f

ijy%%¢ \ -. | contd..
@&M o
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19.

a;sp iin addition, be eligible for usual allowance
admissible under the rules and orders enforce from

time to time.

2e - You will be on probation for a period of two
years from the gate of appointment extendable under

the rules. Fails to complete the period of probation
to the\satisfaction the competent authority or if

found unsuitable for the post during grobation period,
you. will be liable to be discharged from service at any
time without any notice or without assigning any

reasons thereto.

’
-

3. You will not be entitled to any travelling

allowance for joining the post. -

4, Your appointment wEll be subject to youf

“being found medically fit by the competent authority

of appointment to the aforesaid post. This offer oﬁ

appointment is liable to be céncelled if you are not
S found medically fit. You are therefore, advised to

peing yoﬁr medical certificate of fitness from

a Civil Surgeon in the enclosed proforme, at the time

1

of joining the post.

-

5. 7 Your appointment will further be subklject

to your character and antecement veification report being
found satisfactbry by an appropriate authority and

1 . .
your being, declared fit for the post in the samiti/

Govt . ’ . - ’ -

contd...

g T * — - D R . . e T T P - -
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of the appointment -1f, however, she is pregnant

~

20

*

6. Female candidate should certify that she

is not in the family way at the time of acceptance

L

of twelve (12) weeks standing or more at the time

of acceptance of appointment as a result of medi-,

cal test, she will be declared temporarily unfit and

the offer would be treated as withdrawn for the‘
present. However, thevappo%ntment would be held in
absyaﬁée until her conrinement is over .She w&uo@d
be ﬁedically're—examined and declare fit six weeks
after the date of delivery ana he;_appointment
would be sunject to production of medi?al fitness
certificate a Civil Surgeon.In case, the candidate
fails tﬁ comply with thesé instructions her dandi-
dature would not be considered and no further corr-
espondence will be enteftaiﬁed in this regatd

from her. on production of medical fitness certi-
ficate, she will CoAsidered for appointmeni to tbe

post for'whiCn she has been selected for.

-~ —-—

\

an oath of allegiance t5 the constitution of India
\ -

and make a solemn affirmation to that effect.

8. That appointuent will be further subject

Lo the submission of a marital declaratiof and in

the event of your having more than one spouse living,

thé appointment will be Subject to your being

~

. ) T contd. . o

~

Te On appointment you will be reguired to take
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7
’

exempted from the enforcement of the requirement in
this behalf.

9 You-shall declare yogr'ﬂame town within

a period of six months of your joining the duty in

the samiti.

10, You shall have no submit the above ment-—

ion documents in the prescribed proforma provided by )

l;he rggional office and the following documents duly,”

\ =

attested by the officer not less than a class II

3

. ,
Gazetted office, (eelf attested copies will not be

accepted to the NVS. ‘ 4 -

~
v

i) Degree/ Diploma certificate of Educational
Qualifications. . .
S C oo '
ii) Pecondary school / SALC certificate issued

by the Board-indicating ydur date of birth.

SN .

iii) Discharge certificate/ relieving order, in

orlglnal from previous employer, clearing 1ndlcat1ng

’

whether you have been relieved after acceptance of

your resignation or your lien has been retained in

- your parent organisation in case your lien has been

retained by your parent-oganisation, :then in the event
‘ N -

of transfer or your services/ repatriation to your

parent organisation the samiti will not be liable to

-

be payleave salary and pension contribution,

~

contd. .
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22.
iv) Production of original certificate from the
compe;gnt authority viz. The Dist. Hagistrate/ Deputy
Commissioner / collector etc. ®f your Dist. In respect
of candidates belongis tosC /ST communi ties/»and dther
backward classes clearlv indicating that he/ she is

not covered under Ccreamy layers.

v) Lest pay certificate , issued frem your
parent organisation at the time you are relivered, in

original.

vou are also requested to £ill in and submit’
the following proforma at the time Of joining the

duty :-

i) Details of family.
ii)'Attestation form in triplicate, Photo on each
form may be signed ahd the form attested by one

-

of the authorities mentdioned.

o

11. Other conditions of eervice will be governed
by Fhe relevant rules and orders in force from time

to time in the samitg.

12, 1f any declaration or information fur-

nished by you prues to be false or if yodu are found

to have willfully suporessed any material information

contd..

~
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.

]
\

at any time for getting this job or otherwise, you will
e liable to removal from service and to such ocher
action as the Samiti may deem fit.

\ |
13. " Qanvassing rearding posting will not be

antertained and may result in cancellation of the offer

to appointment. No. request for Cchange of posting will

‘be considered.

141 You are liable to be posted anywhere in India
in any Jawahar Navodaya Vidyalaya which are primary

located in . the remote/ rural areas.

15, If you accept the ofier on the apove terms

and conditions you should communicate your acceptance
tnrough your | emplsier » 1f any so «s to reach the
unuersigned latest by 18.10.2001 failing which the

i

‘drrer shall stand withdrawn.
16, In case your accept the offer, on the terms
and conditions containeg in this letter, you may
report to the Principal, vawahar Navodays' vidyalaya
North, Lakhimpur, positively on or before 20.10.2001
failing which the offer shall stand withdrawn and no
correspondence will be entértained from you in this

regard.

Yours faithfully
W.Tariand
Asstt.Director (PERS).
Regional office, Shillong.

’

contd. .
b
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: dlrectlons to check sriglnal\pertlflcate of the
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T Annm¥ure-~ 4,

JAWAHAR NAVODAYA VIDYALAYA

Chacgahpuniya, Lakhimpgr

Ministry of Human Hesource Dev. ‘
. (Edn.Veptt)Govt. of lndla,

P.O, Bihpuria,Dist.bakhimpu§3

Assam, pin 784161.

\ - Gram Navasaat Bihpuria.

s v w_._i..”-7~
e T e

| / | //5;;;'1§.12.2001.

\

e i

¥.§0.2-11/JNVB/NLP/2001/ 1730-22?‘3““““““ﬁ
To

Er.Ashwianumar Méhanta (PET).

Sub :- Eeleiving order trom the Qidyalaya, remgarding.

. - I have to inform hyau that to days acts of
yours can not be justiiied anyway. Injecting'vénon amonig
the boys an ithe line of “ssamese and non- assamese
is highly objecctionable and against the ndnm of the
vidyalaya. You are a new incumbé;t. hardly ha&ing’two
months and after giving mple suggestions you are not
corréctinu yourself, Due to your poi?ing, students

are even into revolt whicn is not good for vidyalaya.

In the light of above reasons you are

hereby releived fronf che didyalaya on 19.12.2001 and

Gﬁafﬁéﬁcf/ b o Fru 65?77

N Gﬁﬁma%&p - | 1 contd, .
%ww -
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directedl to report’

earliest.

e

™~

“with hon brablé Deputy VDJf.rec‘t or,

o H
Sharma 8ir.

\ v

copy to i-

\ . . .' : . . ) . . * . .
1. Thé Deputy Director, ﬁvs, EQ_Shillong -

N
S
T

“~

i ~ -

i

3. office copy.”

—
- 3
N
- -
N
-
~
S~
f .
e
:
-~ »
L
- ’
1
\v"
N
,
-

for information please

. for information pl

RS

s [

-

' This order is given to you by consultation <~ .

~ - L

‘;Sdz/- ' 4 .

\

' Sanjay Kumar

Principal.
Prin |

o

\

~

-~

‘2. The Deputy Commissisner, Lakhimpur ,Assam.

A

-

-

'
N -
- .
N
, -
P
-
. .
~—
. 7/
\

C e
.

(Adm) CED Sri M.L.

N



Annexuré- 5,

¥

A.teachers / ‘parents meeting was held today  to

discﬁss the matter. It is decided4td say the D/D

that everything is sattled‘amicable and now there
* 1s no pr§blem in the vidyalaya. P.£.T. Aswin Kumar

Mahanta is wall co- operating with all of us.

' . ) : . .
No please settle the thing amicably. - .

Sd/-IllegiblePrincipal

19.1@.2001.

l.Sﬁkhwant'Singh.

2. Gopal Saikia. | f

3.Arun Borua r

4.prabhat Dutta 19.12.2001.
5.Dilip Hagarika.x
6,Madhab Duol

r7.dalap Mahanta. ; ‘.r
8.Ramen Goswami

2.N.M. Goswami
10.B.R.Sonaﬁal

11.D.S. Kusing.
12.G.Mazarika.
13.D.gonowal.

| 14.Biren Chutia.
15 Siba Prasad Das.

18.Gojendra Natn Dutta.

17.Ramal Borah. a : .

@C& H(f‘/’q’} £ 1& A-'DCL W c‘onvtd..

}f {WQUM/ "V”% .
A vieale
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18, Niju Hezarika (Neog). =~

;iQ.Arpané Hazarika. = B

20.Biren Hazarika. LT s
21.Mrs.Josoda Bora. - . |

22.Mrs. Chitralekha Saikia. :
i . . - ’/ . o . o
;7 23.Mrs. Durga-Saikia. . ‘| ,
24.Mrs. Chanimal Son?yal. o
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Annexure-6,
To
The Asstt..Dir ector
" Nabodaya Vidyalaya Samittee -

Shillong Region, Shillong 3 (Hongrim Hills).

Through :-

The pPrincipal,

~Jawahar Nabodaya Vidyalaya,

Chaddahpuniya, Iakhimpur,

Bihpuria,Assam,

e h A/ﬂw
éﬂv [hJWNﬁ//

/@D{W@1J£zl

IN THE MATTER CF: -

An application against the order
addréssedfunder NO.E-N0O.2~11/
JNVS/NLP/ 02 2001 / 1720-22 dated

19.12.2001 and issued by the

Principal, Nabodaya Vidyalaya,

Bihpuria, North Lakhimpur rele-
asing the appellant from the said
school énd with a direction to
report at Regional office, Shillong.

=AND-
IN THE MATTER OF:
Ashéin Kumar Mahéka

taacher of Physical Education

Nabodaya vidualaya, Bihpuria.

. ..Appellant. -



—

\
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30,

v | The humble appellant above-named.

MOST RESPECTFULLY XKE BEGS-TO STATE THAT:-

1, ' That your honour had been pleased to and

the authority on verification of the Bio-data of the
aﬁpellant) being satisfied , appoint him as a téacher of
Physical Educetion under the Directorate of Nabodaya
Vidyalaya Samittee, Shillong Region as per order issued
under Nﬁ. F-No,2=-7/2001-KVS (SHB) /Pers/1099 dated

3,10,2001 and has been posted- in the Nabodaya Vidyalay

‘Bihpuria.
Copy of the Bio-data and that of the
order dated 3.10,2001 are annexed as
annexure-~ '1' and '22
/
2, | That in pursuance of the aforesaid order

the appellant reported his joining on 10,10,2001 and
has been performing his duties sincerely in the said School
without any manner from any corner rather and effection

frOm the collegue staff and obedience from the

‘sxkk students. ' -

3. That due to some misunderstanding , the

| Principal of the school has issued an order and direction

. /
under his No.F.No,2-11/JAVA/NLP/2001/1720-22 dated

.19,12,2001 releasing the appellant from the aforesaid

School with a direction tox repért at the Regional office
at Shillong,.
A copy of the aforesaid order dated

19,12,2001 is annexed as Annexure-'3*

contd, ..

AN
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4. ) That influenced by some subterfuge
e malafide the Principal might issue the order

- at Anmnexure-'3' and :after clarification in 2 meeting

of the Principal and 24 teachers and parents held

ion 19.12,2001 settled the matter amicably and has been
absolved the appellant from the allegations stated
.in the order at Annexure-'3' which may be seen in

~the minutes of the meeting held on 19.12,2001,

\

N
A pbpyo copy of the minutes of the

said meetiny is annexed as Annexure-‘'4’

. ' :
/
5, . That after the meeting of 19,12.2001

the appellent was directed to perfomm his duties in
the school and accordingly he has perfommed his duties
from 19,.10.2001 putting his attendance in the Atenda-

nce Register to 2241222001, »
. - p

6. That surpirisingly enough the
Prlncipal has prevented the appellant £from 22.12,2001

to perfoxm him duties im the School ané it is all

the more astonished that the Principal has strucked
tﬁe attendance of the appellant in the Attendance
gegiste; from 19,10,.2001 to 22,12.2001

contdee oo
Vd
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by trampling down the minutes of the meeting held
~on 15.12.2001 in presence of the Principal and

24 teachers and parents of the students.

7. _ That the appellant prays before
your honour to hear the matter personallym recording
oral evidence of the appellant-, the Principal ,

the teachers and parents who attended the meeting

held on 19,12,2001 and perusing the original

. minutes of the meeting and the Attendance Register

~

of the teachefs of the school.

P

~

In the premises aforesaid the
hunble appellant respectfully prays
that Your honour would be . pleased

to call for the records from the

Princippl of the Nabodaya Vidyalay
Bihpuria heard the parties and
witnessess concerned and set

Zxied aside the order at Annexure-'3*

~ -
-~



Annexure=6

Ande-

The appell%nt has further prayed that

year honour would be plessed to stay

the operation of the order at Annexure-!3*

. o till finalisation of the matter after

B perusel hearing and disposel of this
appeal, |

N

And for this act of kindness, the humble eppellant

will ever pray,

-

Yours faithfully,

Sd/= Illegible
10.014200 2

(Ashwin Kre Mananta o

Teacher, P.E, Nabodeya
‘Vidyaleye, Bihpuria

Copy submitted to :=

y 1. The Director, Nabodaya Vidyalaya Semittee, New pelhi,

2. The peputy Director, Nebodaya Vidyalaya Semittee, Shillong

. Region, Shillongs ‘ '

3. The D.C., Lakhimpur (Ehairman of Naboday Vidyalaye,
Bihpuriee :

Sd/= Illegible .
10.01,2002

(Ashwin Kr. Mahanta)

Teacher ,P.¥.Nabodaya

) Vidyalays, Bihpuria
Advance copy submitted to the Assistant Director,

Nabodaya'Vidayalaya Samittes, Shillong Region, Shillong=3

(Nongrim Hills) with a request to call for the

appedl from
the Principal with his commgnt at the earliest

convanience.
) Sd/« Illegible,
? 10,01,2002
. y C%ﬁ?k
Corbgied Ao fortce ; (Ashuin Kre Mahanta)
. f /bmﬂa/< Physicel £ducation Teacher,
4. 17/[ M/\% . Ngbodaye, Vidyalaya, ‘

/@;%WQF{?iZL o 8ihpuria,
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Annexur g= .
VITE ‘ '
Nane , : Ashuin Kumer Mahanta
Father's name ¢ ~Shri 8ubal Chendra Mahanta
Nationaility 3 Indien |
Category H General \
Date of birth H 16.04;1975
Sex H Mals
Marital status s _ Unmarried ‘ )
Language known' 3 MAssamese, Hindi, Bengali, English
 Address for : C/o, Ashish Upadhyay
correspondance.
163 Tilak Path
Indore
} Phone=-0731 - 424876
Meil address : ashwinasam @ rediffmail
) com,
Pemanent address s  S/o Subal Chandra Mahanta
' District & Post 0fPPice~Kokrajhar
" uard No, 10,783370, Assem
4 'Tele. (03561) 70032(Res,)

’

Acadnmic‘ﬁdalification: Mester of Physical Education Prom
UeToDoBarkatullah Uniuersity,BhOpél
with 72% first class first, year 2000,
B Bachalor of physical education from
U.T.D Devi Ahalya Uniuersity,lndpre,
uithf?i% firsd class first with new

record year 1998,

Higher Secondary from Assam Higher
Secondary Education Council,Guwahati-1

I1Ind clegs in Bcienca, year 1993,

~

Contd. X
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2.

3.

4,

2.

3.

4,

S

6o

1,

. Federsation *Junior world Ranking G roup=5 Tannis

- - 4?5?/;\ 4é:2;7./' | \QD

AWARDS AND HONOUR
International s

Officiated as a Line judge in International Tennis

Championship 1996°,

'Bfficzated as a Line Judga and Chau‘ Umpire in 'I, T.P.

Man's Futurs 'ranms Circuit',

Certificatc of 'I.T.F. Level=1 Official’,

r

‘Selected as member of 'Indian AtyaeP atya Team',

National 3

Participated National Atya-Patye Championship as a

~Captein of Assam State Teanm,:

Perticipated All India Atya-P atya Tournament as a

Cepfain of Assam Club Tean,, .

Participatel All Indxa Inter Un.wers;ty Youga Champion~
Ship as a member of Devi @83 Ahalya Unluersity,lndara.

Participated West Zone Inter‘ University as a membar

of Barkatuallah University Football team, Bhopal,

Scholarship holder from, Department of MeP.D. North

Eastern Council India,

Saper bublxahed in National Seminar "Human Resgurce
Nanagement end Role of Libraries in the devolopment of

Physical Education & Sports" on September, 2000,

States ¢
Participated R.G.Baruah District (Under %63 Cricket

Tournament, !

Contd...



2.

3.
4,

1.

2.

3.

4,
5.

1o

2.

de -

4,

1.
2.
3.
4,

Se

6

I

Maina Health Club, Bhopal,

1€

P

/

Partlclpated G.KeBaruah Trophy Inter District (Under 19)

Cr;\(et Tournament,

, Participated All Assem Archery Coaching Cemp,

Member of’A winning Football Team M.P, State Tournament,
Barkatuallah University, Bhopal, , "

0 thera: d

Registered player of Nodan Meharaja Football Club sBhopal,
Registered player of Nojor Ohyan Chand Feotball Club,

— -

Bhopal : ‘ ‘ ' ' | i

-

‘Member of UsTeD,Judo, Caro_gn, Athletics, '\Iolley ball,
Badminton r.m,"

-Participated district Judo Chempionship, - N

Different ertwles publxshed in magazinegs & mas neuepapare..‘

Uark Exgerienea $

uOrked as a Lecturer in U.T.D Barketullah Univerezty.

Tuo menth experience as & "Sports Gf‘f'xeer" in Vaishnav.i. .
Internat;onal Public School, Neer Hyderabad (A,p)

One year four month exeerience @8 a Physical Education
Teacher in Mother Convent CO-ED High school, Bhopel.

Six month superience mm#l es & Nassanger in Ricy's Body

AREA OF SPECIAL INTEREST : . [

Coaching in Football, , )
Coaching in High Jump & Javelin,
Coaching in Cricket,

Massege, "Both Luzury end therepeutict,

@F  Yuge,

Treatment for Physicelly Deform persone

CGntd s s
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.Tteatmant Fax mentally disable person.

-

i

i

1 vouch for the authencxty fer the aforementicned

~ .. Yours feithfully

L A

et

7

(Ashein Kumar Mahanta)



Annegxures
v . . ‘

NOVODAYA VIDYALAYA SAMITI C o
‘Regional Office |
Nongrim Hills

Shillong=3

Ph ¢ 0364 - 521363

N=NO o 3=7/200 1=HUS (SHU) /P are/1899 Dated - 3,10,2001,

N

 REGISTERED
To, | h

Sh/Ms.Ashwin Kumar Mahanta

Sanjay Gandhi- New Hostel Room No,S,
Barkatullah Univesity, Bhopal
UePo=462026

/

Subject = APPOINTMENT TO THE POST OF PET - Assemese
ON DIRECT SECRBITMENT BASISe

Sir/Madam,

With reference to your epplication on the above
mentioned subject and on recommendation of the Selection
Committes, I am to offer you a post of (PET.AS5) on teﬁporari
basia in the Navodaya Vidyalaya Samiti amd"posied'at Jauahar
Navodaya Vidyslaye North Lakhimpur, Chandeh Puniya on the
following terms and conditions 3« Dist, North Lakhimpur,

Ass em=784161, -
. '
1e | The séale of pay attached to the post is 5500—175-9000/-
your initiel ‘pay in this scale will be fixed in accordance
with normel rules and you will alsoc in addition, be
eligible for usual allouanﬁes admigsible undsr tha'ruleo

and orders enforce fpom timg to time,

2. You will be en probation for a pefiod of tuwo years from

the date of apﬁbintmant extendable under the rules,

Contde.s
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Failure to ocamplste the perd od of probation to the
satisfaction of the competsnt suthority or if found

unsuitebla for the post during probation period, you
will be 1iable to be dxscharged from service at any time

without any notice or without asaigning any reasons _thergto,

K You will not be entitled to eny travglling
allowance for joining the pos t,

4, Your appointment will be subject to your being

found medically Pit by the competent authority of eppointment
to the aforosaxd poat. This offer of appointment is liable

to be cancalled if you are not found medically fit. You aro"
therefore, advised to bring your medical certificate of fPitness
from a Civil surgeon in the enclosed proforma, at the time

. of joining the post,

- S Your appointmént will further be subject to your
character and antecedent authority and your being declarad

fit for the post in the Samzty/ﬁovt.

6e Female candidatn should certify that she is not in
‘the family way at the time ofiacceptance of the appointment.
If, howsver, she is pregnent of tuwelsve(12) wesks stending
or moreA £ at the time of acceptance of gppointment ss a

. result of medical test, she will be declarsd temporarily

unfit end the offer would be trsated ds withdraun for

——p

the present. Howsver, the appointment would be held in
‘abeyance until her confinement is every She would be

:medically re=examined and dedlared Pit six ueeks‘a?ter

contd, oo



M : 'cf%fﬁﬂa“ . | .Q

v the date of délivery and her appointmaﬁt would be subject
to praduction of medical Pitness certificate from a Civil
surgeon, In case, the candidate fails to comply with these
instructlons her candidature would not be eonsidered |
and sx no further correspondence will be entertained in

this rcgard from her. On production of medigal fitness
~ cartificates, she will eanazdered for appoinhnant to the

post for which she has besn 2= salectadd pa for,

7 On appointment you will be required to make on oath
of allagiancé to the constitution of India and make‘a solemn

effirmation to that effect.

8¢ The eppointment will be further subject to the
submission of a marital declaratxon and in the svent of your
havzng more than one spouse living, the gppointment will pe
subject to your being exsmpted from the enforcement of

the requirement in this behalf,

/

A

9, X You shall declare your home town within a period
of six months of your joining the duty in the Samiti,

-

| 10. You shall have to Bmeit the above mention documents

in the préscribed proforma provided by the Regional bf?ibe
and the following documents duly attested by tha!Jfficer\

‘not less then a Cless II Gazetted Officer, (Selr gttested
copies will not be acceptad to the NVS,

(L) - Degrea/Diploma Certificate of Educatienal o

. , Qualifications,

t Contd,,

- - I'd



(iii) Discharge certificate/relieving order, in original ~

(i) Dotails of family,

- 37 A5 W

(ii) Secondary School/SSLC Certificate issued by the

4

Board indicating your date of birth,

- from previous employer, clearly indicating whether
you have been}relived after acceptance of your =
résignation or your lisn has been retsined in your
parant organisation.'ln case your lien has béen retained
by your parent organisation, then in the event of ~
trensfer of yéur'aarvicas/repatriation to your parent
organisation, the Semiti will not be liabls to pay

. leave salary and pension contribution, -

§ -

(iv).  “Production of original certificate from the competent

‘ authority viz. Tpe Distt, Nagictrato/Deputy Commi?sioner/
Collector etc. of your Distt. In respect of cendidates
belangs to SC/ST communities end other backward classes
clearly indicating that he/gshe is not covered under

creamy laysrs.

&

e (v) Lest pay certificate, issued from your parent oxgedisa-

~tion at the time you are relisved, in original

You are also r;quested~to fill in and submit the
following proflorma at the time of joining the duty,

-

-
FEs

(ii) - Attestation form in triplicate, Photo on each form
may be signed_end the fomm attested by one of the

authorities mentioned,
11. O ther conditions of service will be governed by’thc

Contd. ve
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4
relegant rules and orders in_fqrce from time to'time in-
the Samiti,

12, If eny declaration or infommation furnished by yéﬁ-

. 'proves to be false or if you are found to have uillfulli

suppressed any material information at any time for getting
this job or otheruiss, you will be liable to removed from

sergice end to such other action as. the Samiti may desm

LY

Pit,

\

.

13. Canvassing regarding posting will not be'amtertained v

and may result in cancellation of the offer to appointaent,-

No request for change of posting will be considered.

/

i
14. - You are liable to b@ posted anywhere in India in eny

- Jawahar Navodaya Vidyalaya which are primary located.in

the remote/rural areas.

15, If you accept the offer on the ebove terms and

"eonditions you should communicate mgks your acceptance through
. your employer, if any so as to reach the undersigned latest

by 18.10.2001 failing which éhg of fer shall stand withdrawne

164 In case you accept the offer, on thé terms and condie

- -tions conteined in this letter, you may report to the Principel,

' Jewahar Navodaya Vidayalaya North Lekhimpur Postivély on

or befere 20,10.2001 feiling which the offer shall stand

~withdrawn and no correspondance will be entertained from

you in this regard.

Yours faithfully,

Sd/=illegiblae,
Assistant Director, (PERS)
Navodaya Vidalaya Semiti,
Regional 0fPice, Shillonge

Contde.
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‘1 The Princlpalf ‘3KV North Lakhzmpur, Aesam uzth directions

26

alleulng him/her to join duty and eand joinzng
this office immediately hn by’Regd.

’

phone also.a{f

A

Joint Dxrectar (Admn.) Navadaya V;dyalaya Samlti

Nuu Bolhl,-

Concegpedhfila,-

A

B to check original certificate of the" candzdates beroro

report to

1 .

- ‘ S
ASSTT. 'DIRECTOR (PERS)

NF\VGBAYA UIDYALAYA SAMITI
REGIEJNAL BFFICE? SHILLBNG. S

A
P
¢ :
7

Pest and infom us on

i

o~

o L=
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Annéxuta- 3

No.03752 63382 Gram s NARASAT BIHPURIA
. . JAUAHAR NAUODAYA VIDYALAYA
* -Chaudahpuniya, Lakhimpur ’
Minietry of Human Resource Dav, “ \
(Edn, Deptt.) Govte of India :

P.0.Bihpuria, Dists Lekhimpur
Rssem, @@aB Pin s 784161

F.No.3-11/JNUB/ALP/2001/1720-32'Datéd’19.12.2001._
To, ‘ A

MreAshwin Kumar Mahanta
(POEOTQ) 7/ i

Sub 3= Relefiving order from the Vidyaleye; regerding,

I have to infom you that to days acts of yours
cen not be justified anyway, Injecting venon among the
boys on the line of Asgamese, and non-aasamgse is hfghly
objecticnable énd against the noTm of the Vidyslaya, you .
are a new inéumﬁant hardly having two months and after
giving ampié suggestions you are not correcting yourself,
Due to you: paisoning, students am® are even try to revoid

 which is not good for vidyalaya,

-

In the light of above resscns you are hereby
releived from the vidyalaya on 19,12.2001 and directed

\

to report at Regional Office Shillong, at the earliest,

This order is given io you by consultaticn with ~

honourable Deputy Director, (Admn.) 0SD sri M.L'. Sharma Sir,.
Copy to se ) .Sd/~ Illegible

1, The Oeputy Director,MVs ,P.0, (ng:é‘(‘;‘;ar) | ‘
Shillong for informaticn plesse. pale

‘2. The Deputy Commissioner,Lakhimpur,
Assem for informetion please. : .-

3. Office CoOpYe



- | -
Annexurees,

A teachers parents meeting wes held today to discuss the -
matter, It is decided to say tha D/D that sverything is settled
emicable and now there is no problem in, the vidyalaya , PoE.T,
Ashuin Kumar Mahanta is well co-operating;uith all of us,

So please settle a the thing amicably,

14

1. Sukhwant Singh

_ ] Sd/= Illegible
2. Gopal Barua ‘ _ Principal
3. Arun Borua 19¢13.01,
4. Prabhat Dutta e 19.12,01
5o Dilip Hazarike S
6o Meadhab Dutta : ' , .
e holak
8. Bemesh Goswami ~
9e M.NoGoswami

'10.. B.K.Sonbuall’

11¢  DeSeke - . . - o

12  G.Hazerika )
13, D.Soncual

14, Biren Ghutia

18. Siba Prasad Das “

" 16, Jogendre Nath Dutte

176 Kanal Borah -

184 Niju Hazarika (Neog)

19  Arpana Hezarike -~ - ‘ R
20,  Bina Hazarika

Tee—
21, Mrs.Josade Baore

22, Mrs.Chitralekha Saikia
23, Mrs.lurge Saikia

24, Mrs.Chanimei Sonowale

se te
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IN THE GAUHATI HIG..COURT

(HIGH COURT OFAssm:NAGLAND:MEGHALAYMMANIPUR:TRIPURA:

MIZORAM AND ARUNACHAL PRADESH )

WePoC. NO, 580/2002

Ashwin Kumar Mahanta, son of Shri Subal ¢h. Maghanta
Teacher ,Physical Education, Jawahar Navodaya

vidyalaya. Bihpuria, North L gkhimpur,
« Petitioner,

-va )

1.

Union of India, represented by the Asstt. Director

Navodaya Vidyalaya Samiti ,Regional office, Hongrim Hills
Shil long«- 3.

2.

»

North. Lakhimpur, Assam,

)
\

e«ss Respondents,

s SPRESENT 3

The Principal, Jawahar Navodaya Vidyalaya, Bihpuria,

| PHE HON'BLE MR. JUSTICBE, .J«N, SARMA,

@g b

o~

For the petitioner s-Mr., L.R.Dutta,Mr.KK Mahanta,Mr.R.Duarah
Mr., Arun C,

For the re

St Ao o Gy

l & @(Mﬂﬁ

spondentt- CGSC,

; Mr.J,Roy,Mr.s. Munir, Miss. A. Paul,

.

’ Oontd.u2/-
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-
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Patet~5,4,2002, ORDGEBR

Learned Advocste for the petitioner wants to withdraw
this writ petition with liberty to file fresh appiication if
necessity.The prayer is allowed,Accordingly, this writ epplication

/
shall stand disposed og on withdzuw.l.ﬂoweva;,1$b¢rty i

i

granted to the petitioner to file a fresh petition, if necessity
arises,.

—

“Mr.J. Roy , learned Advocate appears for the respondent No, 4,

sS4/ ~JN SARMA, .

JUDGE.

" p———— o I
g + He, of Petittoe v o ‘B 3

P vy oao by/Type BY..
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WW‘\"\ d\/ Supevintendent (Copying Sec,tioﬂ
| Gaubatl High Gourt

- Authorisod UfS 76, Act L. 187
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH ::
AT GUWAHATI .

ORIGINAL APPLICATION NO. 124/2002.

- Versus =

Respondents.

Union of India & Ors. coe

- The Respondent Nos. 2, 3, 4, 5 and 6 beg to file

their Written Statement as follows :=

1) That all the averments and submissions made
in the Original Application are denied by the answering
respondents save what has been specifically admitted

herein and what appears from the records of the case.

2) That Qith regard to the statement made in
paragraph 1 of the Original Application ( hereinafter
referred to as the 0.A. ) the answering respondents beg
to state that the applicant was rélieved from Jawahar
Navodaya‘Vidyalaya, North Lakhimpur with the direction
to report to Regional Office in consultation with 03D,
NVS, R.0., Shillong. But thé applicant has not reported
to the Regional Office, sShillong till date and, as such,

this is violation of Official instriction for which

contd...



contervening CCS conduct rule and in no way the applicant
was agrieved by this order as he has simply been releived
to report to Regional Office, shillong which is within the

jurisdiction of the Principal.

3. | That with reggrd to the statement made in para-
graphs 2,3,4.1 and 4.2 of the O0.A. the answering respondents

have no comments to offer,

4, “That with regard to the statement made in para=-

‘graph 4.3 of the 0.A the order of the Principal dated 19.12.01

directing the applicant to teport to NWs, R.0, Shillong is

' in order and within the jurisdiction of the Principal .

5. That the answering respondents deny the correct-
ness of the statement made in paragraphs 4.4. and 4.5 of the
0.A as it is to misled this Hon'ble R®ribunal for undue
sympathy and, as such the order dated 19,12.2001 is valia

and legal. -

6. That'with regard to the statement made in para-
graph 4.6 of the 0.A the answering respondents state that

the gpplicant was asked to report to NVS,R.0, Shillong

which is under the preview and jurisdiction of the Principal

and, as such, the allegation rendering violation of principles

of Natural Justice appears to be not justified.
7. * That the answering respondents deny the

contd ...



correctness.of the statement made in paragraphs 4.7, 4.8 and
4.9 of the OQA; as the applicant was relieved from NJV,
North Lakhimpur in cbnsultatiom1with M.L; Sjarma, OSD NVS,
R.0., Shillong and, as such, contention of the applicant

is not justified/valid. Thus the order dated 19,12.2001 .

Was issued within the jurisdiction of the Principal.

8. , . That with regard to the statement made in
paragraphs 4.10, 4.11, 4,12 and 4.13 being matters of
records of the case the answering respondents have no

comments upon it.

9. That the answering respondents deny the
correctness of the statement made in paragraphs 5.1, 5.2,
5.3, 5.4, 5.6 aﬁd 5.7 of the O;A. as it is to mislead this
Hon'ble Tribunal . The applicant was relieved from JNV, |
North Lakhimpur with a direction to report e WS, xRO.
shillong , but has failed to report till date which is

violative of CCS (Cunduct) Rules.

10. That under the facts and circumstances stated
sbove, 4 it is respectfully submitted that this present
application is without any merit as per the terms and
conditions offer of mprkm appointment to the post of PET
on direct récruitment basis vide even No, 1899 dated

3,10.2001 clause 14 the applicant is liable to be posted

contd LN
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any where in India in any JNV and, as such, the allegation
of mal afide.against the respondents are unfounded and not
maintainable and on this count alone the application

deserves to be with costs

VERIFICATION

I,,shri Bachcha singh, Son of Ram Dahin
singh, aged sbout 49 years, presently working as Asstt.
Director, Navodaya Vidyalaya Saniti, Regional Office,
shillong, fully conversant with the facts and circumstances
of the case solemnly declare that the statements made
above are true to my knowledge, information and belief
and I sign this verification on this the 26th day of

April, 2002 at Guwahati. !

o wy

boclobn ﬁ’w;/Lr
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YATI BENCH
GUWAHELL ‘

A

Rledle

Origzinal Application No, 12472002,

Sfi Ashwir Kumar Mahawta.
cesdpplicant -
- Vs =
Union of India amd others.

»+ sRespondents,

REJOINDER ON BEHALF CF THE APPLICANT ABOVENAMED: -

MOST RESPECTFULLY SHEWETH : -

1.  That the applicant is inr receipt ef the writtew
statenment filed in the imstant case on behalf of tksopondent
Nos 2, 3, 4; 5 and6., The applicant has gone threugh a copy of
the same and havimg understoed the contents thereof amd in
pursuarce of the order dated 16/4/2002 passed by this Hoa'ble

Tribunral kas filed this instaamt rejoinder.

2e That save & except those statememfs made irn the
written statemert of the respordernts abovenamed which are
specially admitted, all dther statements are deemed to be

denived and are hereby denied.

Se That as regard the statements made im paragraphs
1 & 3 of the written statememt the applicart kas nothing

to comment.

b - That as regards the gtatements made im paragraphk

2 of the written statement the applicamt begs to state that
the impugned release order dated 19/12/2001 is not a simple

Contde..2/=
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release ordef in as much as the lamguage of the impﬁgmed order_'
dated 19/12/2001 itself spehlas of the Wery nature of the order.
Mere persudnt of the impugned order dated 19/12/2001 wili be
sufficiert to show that the ordér was made im malafide
irtention to pdt-the applicant responsible for s%a%mm%af%ssémékmgg
unrest in the school premise; in the previetenx night. It |
may be reitergted herein that a stadents unresﬁ'took place in
the school premises at about 9¢30 pem. on 18/12/2001 due to

some conflict between the students and the Music teacker of

the school. The unrest was exteaded te such Qn,extentvthat the
students residing in hostel even denied to take dinner and

went onr hunger strike. It may be memtioned hereir that at:

that relevaht time the applicant was im his alleted quarter
busey with his studéms for research works. Therefore, the‘
applicant was not aware of the abovememtioned studemts unrest
as he was not evern presemnt on the scene. The applicant oould
only come to kmow about the incident in the nortaing of 19/12/01
when he was asked by the Principdl (Respowdemt No. 6) to state
the reasons for the previous night's incident. The'respondeﬁt
No. 6 asksd ;ssued similar directiomns to two (2) other teachers
of the schegfz,At the redeipt of the directior of the Principal,
the applicant answered in negative stating that ke ‘'was not

aware of the reasons for the said usarest. Immediately dfher
communricating his iguorance of the matter to the Prigcipal, tlee
 .applicant'was served with the impugned order on thag day itself
releasing him forthwith te report to the Regional Bffice, Shillomg,

with all the allegations holding him respomsible for the entire
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incidert. It moy also be mentioned hereir that ne action has
been taken up yet against the other two teachers of‘the school
who were sought similar replies by the Principal. Besides, mo
enquiry, whatsoever, has also been corducted, till date to fird
out the real cause of the imcident in the right of 18/12/2001
and on the other hand, the applicamt has been malafide released
from the institute for scme reasons best knosm to the Primcipal
hastly without even follewirg due procedure of law. Farther, it
it may be worthmemtioning herein that in pursuance of the erder

dated 19/12/2001 the applicant alengwith his fatiaer went to tke

Regionad . o 2%.2.02 t .
Pr*gsipal Office at Shllleng'snd reported Mr. B.Singh, Assistant
0} y

Director, The applicant besides‘harrating the entire incident

at length, to tke Assistant Director , submitted a copy of the
appeal personally or that verx_day im additionm te the copy of
the appeal which was filed ear/ﬁ:zﬂBMe%‘;(é of the
concerned eofficial didmot £ive amy receist thereof. Thus the
statement of the respondemts that the applicant has not repe¥ted
to the Regional Office till date is not omly false but alse

misleading and hemce the applicamt strongly deries the same.

Se Thet Yjsy x# as regards the statements made in paragraphs

4, 5 and 6 of the writtem statememnt tke applicant begs to state
that the Principal of the said scheol is not the coempetent
autherity to pass the impugwed order. The appoimting authority

of the applicant is the Assistant Director (Fersomal) Regional
Office, Shilleng and Memce tke primcipal has mo authority te

pass thke impugned order that too, with certain allegations-against
the applicamt. Hemce , the impugned order dated 19/12/2001

which itself shows to be murnitive, at the bery face of the order,

is passed without autkority and violatimg the primcipies of
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natural justice. Therefore, the applicant strongly denies

the sanme,

6o That as regardsk the statemewts made in paragraph 7
of the writtem statement the zpplicant begs to state that the
Respondent No. 6 passed the impugned order without amy cowsulta-

05 i Rord any VLI ovcly nhese Of |
tion with M.L.Sharma, OSD, NVS, RO, Shillong. Besides, the opplicack
oM NTF pryovided Luih Any A

~apperktmity to shew cause as to why the applicant shall mot be . ..
relieaved. As such the impugmed order was passed arbitrarilyak
at. the whims and caprices, by the respondent causimng great
prejudice to the applicamt. Therefore, the applicant denies the
cereectiaess of the statement made inm paragraph 7 of the writtqn

statement, the same being false and fabricgted.,

Te That as regards the statements made im paragraph 9 of

the written statement the applicamt begs to state that the sam

are false and concoted and kence denmiedxy ¥he applicant reporbed

to the Assistamt Director, Regional Office, Skillémg on 27/2/2002.
Besides, the applicant submitted a copy of the anpeal mxe

perséélly to the Assistant Director , om that very day , whidh

the applicant submitted earlier challenging the legdaldty and
validity of the impugned order dated 19/12/2001.’fmfCNP_f’l“CM"}toa«e.*s%3 .
ol olire ched to Withclvaw) The Yot skt Parding befove v High tovath

0N e antovy O WM (dnae of ke Afpuw:ﬁuﬁu Mot log. ROVl ymed
Se That as regards the statements made in paragraph 10

of the written statement the applicamt begs to state that the
applicant being a highly educated person is not reluctamt tobe
pested im any place ir Imdia. It is further stated that as per
clause 13 of the terms ard comditioms for appoinrtment the

applicant gannot also request for change of place of posting . As
such the applicant has no other option but to joim anywhere, he

is posted by the respondeats. But the applicamt is aggrieved by

Sligma.
the impugned order casting certdin a@@egationsA‘wgich is not

COtho 05/'



<
Yy

only passed illegally, malafide, falsely amd without amy kxX®X
basis , but also violating the well-laid down principles of
natural justibe. The applicant also begs to state that such
tupe of orders are not omly srejudicel to the applfbant but abso
adverse fof further promotien&i ayernes of the abplicant.

As such the impugned order dated 19/12/2001 is liable to

be quashed,

VERIFICATION

I, Shri Ashwin Kumar Mahanta, aged about 27 years,
son of Sri Suban Ch. Bahanta, service by Professor, residemt
of Bihpufia,}Dist. Nortk Lakhimpur, am the applicant of the
‘imstant appeal amd beimg comversamt with the facts and
circumstances of the instemt case do solemmly declare that
the statements made herein above are true to the best of
my knowledge, beiief and informatior amd mothing material

has been cencealed kerein.
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